
ff]EE Of COST COpy 

IN THE NATIONAL COMPANY LAW TRIBUNAL 
AMARAVATI BENCH 

(Through Hybrid Mode) 

IN THE MATTER OF: 
State Bank of India 

Versus 

Item No.9 
CP(lB)/1117IAMR/2026 

.... Financial Creditor 

Sri Venkata Sivaparvathi Spinning Mills Private Limited 
.... Corporate Debtor 

Under Section: 7 of IBC, 2016 
Rule: 4 of the Insolvency & Bankruptcy (Application to 

Adjudicating Authority) Rules, 2016 

Order delivered on 08.05.2026 
CORAM: 
HON'BLE SHRI KISHORE VEMULAPALLI, MEMBER (JUDICIAL) 
HON'BLE SHRI UMESH KUMAR SHUKLA, MEMBER (TECHNICAL) 

PRESENT: 
For the Financial Creditor 
For the Corporate Debtor 

Mr. G.P. Yash Vardhan, Adv. 

ORDER 

The instant Petition bearing no. CP(IB)/11/7/AMR/2026 ('CP 

11/2026' or 'Petition') was filed on 04.03.2026 (vide Diary No.399) by 

State Bank of India ('Financial Creditor') under Section 7 of the 

Insolvency and Bankruptcy Code, 2016 ('IBC' or 'Code') read with Rule 

4 of the Insolvency and Bankruptcy (Application to Adjudicating 

Authority) Rules, 2016 ('IB Rules') seeking initiation of the Corporate 

Insolvency Resolution Process ('CIRP') against Sri Venkata 

Sivaparvathi Spinning Mills Private Limited ('Corporate Debtor') 

against the default amount of Rs.57, 15, 17,200/- (Rupees Fifty-Seven 



Crores Fifteen Lakhs Seventeen Thousand Two Hundred only) as on 

24.02.2026. 

2. As per the Master Data of the Corporate Debtor, its registered 

office is situated at Door No.19-8-97, Near Suryadevara Estates, 

Etukuru Road, Guntur-522003, Andhra Pradesh. Therefore, the 

territorial jurisdiction lies with this Adjudicating Authority. The relevant 

extract of the Master Data, enclosed as Annexure-2 at pages 48-50 of 

the Petition, is reproduced below: 
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3. Facts of the case as submitted by the Counsel for the Financial 

Creditor during the course of today's hearing and stated in its pleadings 

are as under: 

(i) The Financial Creditor is a body corporate constituted under the 

State Bank of India Act, 1955, engaged in banking business, with 

its Corporate Centre located at State Bank Bhawan, Nariman 

PO'int, Mumbai, and that the loan account of the Corporate Debtor 

is maintained at its Stressed Assets Management Branch-II, 

Kachiguda, Hyderabad. 

(ii) The Corporate Debtor is a Company incorporated under the 

provisions of the Companies Act, 1956 and is engaged in the 

business of preparation and spinning of textile fibre, including 

weaving of textiles and allied activities. 

(iii) At the request of the Corporate Debtor, the Financial Creditor 

herein conveyed vide letter dated 30.09.2022, which is at 

Annexure-6 at pages 106 to 132 of the Petition, the sanction of 

credit facilities comprising of Cash Credit (Hyp) & Letters of Credit 

of Rs.60 crores & Rs.11 crores respectively by the consortium 

consisting of Financial Creditor herein and HDFC Bank, out of 

which the share of Financial Creditor was Cash Credit (Hyp) of 

Rs.35 crores & Letters of Credit of Rs.5 crores. 

(iv) Subsequently, at the request of the Corporate Debtor, the 

Financial Creditor herein conveyed vide letter dated 06.10.2023, 

which is at Annexure-6 at pages 134 to 165 of the Petition, the 
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enhancement of the Letters of Credit facility to RS.16 crores by the 

consortium consisting of Financial Creditor herein and HDFC 

Bank, out of which the share of Financial Creditor herein was 

RS.10 crores. 

(v) To avail the sanction facilities and execution of the requisite loan 

and security documents in favour of the consortium, the Corporate 

Debtor passed the Board Resolutions in its Board meetings held 

on 04.10.2022, 13.10.2023 and 15.01.2024, which are at 

Annexure-7 (Colly) at pages 165-175 of the Petition, authorising 

the Managing Director of the Corporate Debtor. 

(vi) In furtherance of the sanction and enhancement of credit facilities , 

the Corporate Debtor executed the Working Capital Consortium 

Agreement dated 18.05.2023 & First Supplemental to Working 

Capital Consortium Agreement dated 21.02.2024, which are at 

Annexure-8 at pages 176-298 of the Petition, formalising the 

lending arrangement and regulating inter-lender rights and 

obligations; and Joint Deeds of Hypothecation dated 18.05.2023 

& 21.02.2024, which are at Annexure-9 at pages 299-335 of the. 

Petition, creating charge over its movable assets including stocks 

& receivables as security for repayment of facility and also have 

given a letter of confirmation dated 18.05.2023 for creation of 

mortgage by deposit of title deeds, which is at Annexure-18 at 

pages 645-649 of the Petition. 

(vii) The Personal Guarantors of the Corporate Debtor, namely, Shri 

Maddal i Giridhara Rao and Shri Maddali Krishna Vinuth have also 
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given letters of confirmation dated 18.05.2023 for creation of 

mortgage by deposit of title deeds, which are at Annexure-18 at 

pages 650-655 of the Petition. 

(viii) The Corporate Debtor and consortium lenders executed the Inter­

se Agreement dated 18.05.2023, which is at Annexure-1 0 at pages 

337-345 of the Petition, governing enforcement and recovery 

rights amongst the lenders, according to which, the Financial 

Creditor herein has been recognised as the Lead Bank of the 

consortium. 

(ix) The Financial Creditor and HDFC Bank appointed SBICAP 

Trustee Company Limited as Security Trustee and executed a 

Security Trustee Agreement dated 21.02.2024, which is at 

Annexure-11 at pages 368-413 of the Petition, authorising it to hold 

the securities created for the benefit of the consortium lenders. 

(x) The Corporate Debtor availed said Cash Credit (Hypothecation) 

facility through Account No. 41410031244 maintained with the 

Industrial Finance Branch, Guntur, of the Financial Creditor. The 

Financial Creditor disbursed the entire sanctioned amount of 

Rs.45 crores, the first disbursement made on 09.11.2022. 

(xi) The Corporate Debtor committed default in repayment of interest 

on 01.09.2024, and the cash credit account remained continuously 

overdrawn. Consequently, loan account of the Corporate Debtor 

was classified as a Non-Performing Asset ('NPA') on 29.11.2024. 

Thereafter, the said account was transferred to the Financial 
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Creditor's SAMB-II Branch, Kachiguda, Hyderabad for recovery 

purposes. 

(xii) Subsequently, vide Legal Notice dated 18.08.2025, the Financial 

Creditor demanded repayment of the outstanding loan amount 

along with applicable interest, to which the Corporate Debtor 

responded on 27.08.2025, which is at Annexure-23 at page 796 

of the Petition, admitting the loan facilities and seeking deferment 

of legal action. 

(xiii) The Financial Creditor also filed Original Application bearing OA 

No. 484 of 2025 before the Hon'ble Debt Recovery Tribunal, 

Hyderabad ('DRr), seeking recovery of the outstanding dues, 

which is presently pending adjudication. 

(xiv) In the Joint Lenders' Meeting held on 31.01.2026, the Minutes of 

which are at Annexure-24 at pages 797-798 of the Petition, the 

HDFC Bank confirmed that it has no objection to the Financial 

Creditor herein in independently initiating CIRP against the 

Corporate Debtor. 

(xv) As per Part-IV of Form-1 of the Petition, the total amount claimed 

to be in default and the date on which the default occurred are 

Rs.57, 15, 17,200/- (as on 24.02.2026) and 01.09.2024 respectively 

as shown in table below: 
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2. AMOUNT The lolal amount claimed to be default is Rs.57,15,17,200.00 

CLAIMED TO BE (Rupees Fifty-Seven Crores Fifteen Lakhs, Seventeen 

fN DEFAULT Thousand, Two Hundred only) as on 24.02.2026. 

AND TH E 

Copy of the workings for computation of amount in tabular 

DA TE ON form is filed herewith as Annexure No.3. 

WH ICH THE 

DEFA ULT l2AIlU1EJ2FJ:AU.IJ:.ru~ 

OCCURRED 
State Bank of India 
SAMB·II, Hyderabad 

Sri Venkata Siva Parvathi Spinning Mills Pvt. Ltd. Closure balance (total dues) as on 24.02.2026 

Nature of Outstanding Un applied Interest Penal Interest CosU Total Dues as 
Facility Amount Incl. Penal interest Charges on 07.10.2024 

up to 23.02.2026 incurred by 
Bank 

Cash Credit 
!VeNa. 44,82,89,500.08 10,29,51,253.00 1,98,11,421.00 4,65,026.20 571517200.28 
41410031244 

Total 44,82,89,500.08 10,29,51 ,253.00 1,98,11421.00 4,65,026.20 57,15,17,200.28 

Total Amt of dues incl. Un·applied interest, Penal Interest, CosU Charges incurred by Bank: Rounded off 
to nearest Rupee Rs.57,15,17,200,00 as on 24,02.2026 

4. As per Rule 4(3) of the IB Rules, the Financial Creditor served a 

copy of the Petition to the registered address of the Corporate Debtor 

by speed post on 03.03.2026 and filed the proof of service on 

24.03.2026, which is reproduced below: 
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Hirr'5.·v·at}-£ LLa 4~ l: S. 0 SU1)G29 
EN 14 'i.30.,Q 9-lIN. IVR Nol: 69 7 

03- 03- 2026 11:0~:31 . Co unt e r 
To : lEl~-,~TA SIV.~PAF.'/ATHI "',' 
SPINNING MILLS PRIV, GUNTUR, 5 2 200.3 
From: G P YASH VARDHAN 
INDIA LAW LL P HD-1A, HYDER1\.BA, .s 0002 9 
Bas~ Amt: 190.00, CGST:16.00. SGST:16.00 
To : VENKATA. SIVAP.~.RVATHI 

P.Hode: QR 

5. During the course of hearing dated 07.04.2026, this Adjudicating 

Authority directed the Registry to issue notice upon the Corporate 

Debtor and file a memo of compliance thereto, and upon receipt of 

notice, the Corporate Debtor was to file the Vakalath and Counter within 

two weeks. 

6. Pursuant to the above order dated 07.04.2026 of this Adjudicating 

Authority, the Registry sent notice at the registered address of the 

Corporate Debtor through speed post on 09.04.2026. As per the 

tracking report, the letter containing the notice was taken out for delivery 

on 10.04.2026, but was kept on hold, as the door was locked and was 

subsequently returned on 16.04.2026 to the sender being 'unclaimed', 

which was delivered back to the Registry on 17.04.2026. As per the 

endorsement on the envelope, containing notice, delivered back, it is 

noted that the intimation was given to the Corporate Debtor on 

10.04.2026 and remaining 'unclaimed'· up to 16.04.2026, the same was 

returned back to the sender i.e., Registry. The relevant extracts of the 

tracking report and envelope delivered back to the Registry are 

reproduced below: 
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Oepartment of Posts 
Government of India 
Ministry of Communications 

Consignment/MO Tracking Report 

Consignment/MO Number: EN7440662821N 

Arf, r lp N~lfnb.H .,\,tIC'I.- Typo'> 

EN7440662821N SP _INLAND_DOC 

Mangalagiri H.O 09/04/2026. 15:53:52 

522503 522003 

Event Dato TI"", 

Item Booked 09/04/2026 15:53:52 

Item bdgged 09/04f2026 17:24:04 

Item Dispatched 09/0412026 17:30:54 

Item Received 09 /04/ 2026 22:26:23 

Item bagged '0 /0412026 01:36 : '0 

Item DIspatched ' 0 / 04/2026 04:27:57 

Ite m received a t D estina tion '0104120 26 07:49:57 

Taken out fo r delivery ' 0 /0412026 09:46: 14 

Item Kept on Hold 10/04f2026 16: 13:20 

Taken out (or delivery 16/0412026 09:42: '9 

Item Retu rned to Sender ' 6/04 /2026 '6:30: '2 

Item bagged '6/0<112026 , 7:23:23 

Item D ispatched ' 6/0412026 17:25:30 

Item Received ' 6/04/2026 '8:58:'7 

Item DIspatched 17/0412 026 03:45: ' 3 

Item r eceived at Destination ' 7/04/20 26 08:33:13 

Taken out (or delivery 17/04/2026 09:06:11 

Item Delivered(Sender) 17/04/2026 ' 5 :49:09 

~~~l~l~hCII~ 

~EM 

1111 111 
WI 

Etukuru Road(Guntur) 5.0 

Office Remarks 

Mangalaglri H.O 

Mangalagiri H.O 

Mangalagiri H.C 

GuntlJr ICH 

Guntur ICH 

Guntur ICH 

IDC Kothapet 

IDC Kothapet Door Loc\(c-d 

IDC Kothapet 

IDC Kothapet unc1~limed 

Guntur ICH 

Guntur ICH 

Mangalagirl H.O 

Mangalagirl H.O 

Mangalagiri H.O Delivered 
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o/v 
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/.' A t:. ;;'v ..... D ''''1- ' ./ 

7. The Financial Creditor vide Diary NO.754 dated 27.04.2026, filed a 

Memo stating that it has also issued notice informing the date of next 

hearing i.e. 08.05.2026 to the Corporate Debtor through speed post on 

10.04.2026 and enclosed the postal receipt and track consignment, 

which are reproduced below: 

INDII\LI\W 

DaI~ : IO,O,1.20:!6 
To. 

Sri Vcnk.lla Si\'lIpa,,'alhi Spillll ing ~'!i ll s Priva l\! Limil ccI 

O.NO. I'J-l\-97 Neror !';"""'ad .\' ' r. IF. " . . ' ,. em., .s ales. ',I""uru Rond Guntllr Anelhr' f)~de ' l, I d' 522003 . • ....., . n 10', 

D~:tr Sirl'vt:·\dnm, 

Please take nOI.icc Ihal Ihe S inle Bunk o f Ind ia ("Fina ndnl Creelilor") has fil ed 'he caplioned 
CnmpM)' PCIII,on (IB )lI ln l,\l\fRI2026 Ufs 70fl Re " 0 16 . II · fS ' 

. .. . ~ . - • 111 Ie m:ltlcr 0 f;l le Bank of Indm 
vers:, s M/~, S: ', VenkalU Sivaparvalh i Spinning :'>fi lls 1'\'1 LId ("CorpOrnil' 0<1>111'-). b"fore the 
1-1011 bl~ ;>:CI.I. A"" "a",,, i il eneh. 

We would like to inlonn YOll Ihal Ihe 5 \1 bjc~ t nnller is 1I0W posled to 03 ,05 ,2026 for your 
appearance and CO llnter. ifnny. 

Plcase appear before Ih e Hon'hle NCr. T. AMAR .\ VA n ne"d, a" 08 05 2t)26 I' '1' I . I 
. '.. ).:U lug w lie 1 \ 'OU 

may be heard III absclliia IIl1d requi si le o rder.; sha ll be passed Iherelo . ' 

Counsel for Applicnrlli Financi:!1 CrC'uitor 
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Dop.lr tmcmt of PostS 
Government of India 
Ministry of CornmlJllicatiof\s 

Consignme nt/MO Tracking Report 

C0l15ignment/MO Nlfmber: EY080248227 IN 

EY080248227 IN 

'.l ', . 

1·IYCJ.:('.ltlMJ G.P.C. , O/()4/ 2026. 17:55:58 Etuf;U('U Rcad(Guntu(') 5.0 

50000 1 522003 

Evtnt O;ltc Time QUicl1 Urma,kJ: 

I tem Booked t 0/0<:/202& 17:5S:58 Hyderabad G.P.C. . 

ltem b"[Jil ~d 101 12026 70:72:23 H)'CferJbnd G. P.O. 

lt em Dispa tched 10/c}!/2026 20:35:28 Hyderabad G.p.a . 

Item Received 1110.112026 11:03:39 Hydcrabad NSH 

-
Item bagged 11/1)41202f, 1 1~:15:l:2 Hyderabad NSH 

Item Dlspatcl1 t'd ',ICW1026 tS:SI!:n Hydcrab~d NSH 

Item Receive<! 1711)&1/.026 23:05: 17 VijJyJI'IJda NSH 

Item bJggcd 131U<!/2026 00:18:38 VljOlyaWJt1a NSH 

Item Dispat<hcci 13/CW2026 02:7.9:2& VijJYJI',<,dJ NS H 

Item Re ceived 13/C}!/2026 17:S9:37 GlJntur 10 1 
-

Item bagged 1411)4/2026 07:12:05 Guntur Ie" 

Item D spatched l ~fC4l202(\ 05:15:18 Gun!llr ICH . 

Item received .1t DC$tination 1S/OM202G 07:4728 
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8. During the course of today's hearing, the Counsel of the Financial 

Creditor submitted that the notice of the Petition was sent by registered 

post on 03.03.2026 at the registered office of the Corporate Debtor as 

reflected in the Master Data of the Corporate Debtor available on the 

MCA website. Further, the notice of today's hearing has also been sent 

by the speed post at the registered office of the Corporate Debtor. It was 

also submitted that the address as mentioned in the MCA Master Data 

is also mentioned in the Working Capital Consortium Agreement dated 

18.05.2023 as well as First Supplemental Working Capital Consortium 

Agreement dated 21.02.2024. Therefore, the Counsel of the Financial 

Creditor argued that the notice to the Corporate Debtor would be 

deemed as served, even if it is returned 'unclaimed' . 

9. During the course of hearing, it is observed that as per Section 20 

of the Companies Act, 2013, a document may be served on the 

company by sending it at its registered office by speed post. Therefore, 

the notice by the Financial Creditor to the Corporate Debtor would be 
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deemed as a valid service of the notice. The relevant extract of Section 

20 is reproduced below: 

20. Service of documents.-(J) A document may be served on a company or an officer thereof by 
sending ilia the company or the officer allhe regislered office of Ihe company by registered post or by 
speed post or by courier service or by leaving il al ils registered office or by means of such electronic or 
other mode as may be prescribed: 

Further, as per Rule 38 of the National Company Law Tribunal 

Rules, 2016 (NCL T Rules), a notice by the Tribunal may be served by 

Speed Post at the address provided in the Petition. In this case, the 

Registry issued the notice to the Corporate Debtor by Speed Post at the 

address mentioned in Part-II of Form 1 of the Petition, which is also the 

address of the registered office as per the MCA Master Data of the 

Corporate Debtor. Therefore, the notice by the Registry would also be a 

valid service of the notice. 

10. It is further observed that the Hon'ble NCLAT, New Delhi in the 

matter of Shubham Jain vs. Gagan Ferrotech Limited & Anr. in 

Company Appeal (AT) (Ins.) No. 1008 of 2019 vide Judgment dated 

29.01.2021 at para 7 held that notice sent to the functional address of 

the Corporate Debtor met with the remarks 'unclaimed' will have to be 

treated as a Service of Notice. The relevant extract of para 7 of the 

above Judgment is reproduced below: 

"7. Admittedly, the Demand Notices sent u/s 8 of the Code to the 

registered address, and functional address of the Corporate Debtor 

met with the remarks' addressee moved' and 'unclaimed' 

respectively. Unclaimed, will also have to be treated as Service of 

Notice ... ..... II 

Further, the Co-ordinate NCL T Kolkata Bench in the matter of 

Punjab National Bank vs. Mrs. Anindita Mukherjee, Personal 
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Guarantor of Mis. Purulia Metal Casting Pvt. Ltd vide its order dated 

13.01.2026 at para 13 observed as under: 

"13. Further the aJoresaid demand notice was returned undelivered 

Jrom the post office with remarks as "addressee absent" Jrom the 

post office. It is well settled by a catena oJjudgmel1ts oJthe Hon 'ble 

Supreme Court that where a notice is dispatched by registered post 

to the correct and last known address of the addressee and is 

returned with endorsements such as "reJused." "not available in 

house. " "house locked, " "shop closed, " "addressee not in station, " 

or "unclaimed," the same constitutes deemed service. Reliance is 

placed upon judgment oj Hon 'ble Supreme Court oj India in Jagish 

Singh Vs Natthu Singh (1992) 1 SCC 647, and Shalini Singh Vs 

Avanish Kumar Singh TP (Civil) No. 1843 oj 2023 and Jollowed by 

the Han 'ble High Court at Calcutta in matter oj RPNN Ltd Vs 

Tangail Construction CO No. 1412 oj 20 12. " 

11 . In view of the foregoing discussion, we are of the considered view 

that there has been proper service of the notice to the Corporate Debtor. 

12. In today's hearing the Counsel for the Financial Creditor submitted 

that the Corporate Debtor have chosen not to appear in today's hearing, 

in spite of proper service of notice and further, requested to pass the 

Order for initiating the CIRP against the Corporate Debtor, as both the 

'debt' and 'default' exists in the case, and a significant amount of more 

than Rs.57 crores is involved in the matter. In view of the above 

submission of the Financial Creditor, the matter is heard on merits. 

13. The first issue for consideration before us is "Whether the 

Petition has been filed within the limitation period?" 

(i) As per Part-IV of Form 1 of the Petition, the date of default is 

mentioned as 01.09.2024. 
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(ii) The Petition has been e-filed on 03.03.2026 and physically filed 

on 04.03.2026. 

(iii) Since the Petition has been filed within three years of date of 

default, we are of the considered view that the present Petition has 

been filed within the limitation period. 

14. The next issue that arises before us is "Whether there is a 

financial debt and default in repayment thereof, when it became 

due and payable, which meets the minimum threshold limit of 

Rupees One crore as required under Section 4 of the IBC, 2016?" 

(i) As stated in Part-IV of the Form 1, the total amount of default is 

Rs.57,15,17,200/- as on 24.02.2026. To substantiate the said 

default, the Counsel of the Financial Creditor drawn to our attention 

to the following evidences: 

Record of Default issued by the NeSL: 

(ii) The Record of Default in Form D issued by the NeSL in respect of 

loan account of the Corporate Debtor reflects the default amount 

as Rs.44,82,89,500/- with the date of default being 01.09.2024, 

and the status of the authentication of the default is 'Authenticated'. 

The aforesaid Form D is enclosed as Annexure-5 at page 96 of the 

Petition and is reproduced below: 
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· e L NATIONAL E-GOVERNANCE SERVICES LIMITED 

FORM D 
RECORD OF DEFAUL T(ReD) 

(Issued By information utility under sub- regulation (4) of regulation 21 of the Insolvency 
and Bankruptcy Board of tndia (Information Utilities) Regulations, 20(7) 

This Record of Default is issued to the Financial Creditor Mis STATE SANK OF INDIA in 
respect of the defauli of debt as per details given below· 

(a) Name of the Submitter: 
(b) Schedule·2 Bank (YIN): 
(c) Name of Corporate Debtor: 

(d) Unique Debt Identifier Number: 
(e) Registered Address: 

(t) Total Outstanding Amount: 
(9) Default Amount: 
(h) Submission 10: 
(i) Date of Default: 

m Status of Authentication of Default: 
(k) Authentication Completed on: 
(I) Date of Last Acknowledgement of 

Debt (AoD): 

Mis STATE BANK OF INDIA 
Y 
Mis SRI VENKATA SIVA PARVATHI 
SPINNING MILLS PVT L TO 
AAACS8577K_ 41410031244 
SSI CORPORATE CENTRE, MADAM CAMA 
ROAD. NARIMAN POINT, MUMBAI 
INR 448289500.00 
INR 448289500.00 
1 

01·09·2024 

~lfm!§i\T.~ 
22·02·202602:34:48 
Not Available 

Banker's Certificate as per Bankers' Book of Evidence Act. 1891: 

(iii) Certificate under Section 2A of the Bankers' Book of Evidence Act, 

1891, which is at page 507-509 of the Petition, states that 

statement of the Cash Credit Account No.41410031244 and 

41418811364 of the Corporate Debtor is maintained in the 

ordinary business of the Financial Creditor and is kept in a written 

form stored in Core Banking Solutions and is a printout of such 

entry/ copy of the printout of such entry. Further, the computer 

system operated properly as on the date of taking the print out of 

the statement of Term Loan Account No. 41410031244 and 

41418811364 of the Corporate Debtor and the same represents 

correctly/ is appropriately derived from the Core Banking Solutions 

at State Bank of India, Stressed Assets Management Branch-II, 
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Hyderabad. The relevant extracts of the above Certificates are 

reproduced below: 

CERI'lflCATB UNDBR SBCTfON 21\ (AJ OF' THE BANKER'S BOOK OF 

EVIDENCE ACT, 198 1 

This is to certify that lite sta temen t of Cash Credit accou nt No. 

414 10031244 and 4 14 188 11364 of Mis Sri Venkata Siv'" Parvathi 

Spinning Mills Private Limited at the State Ba nk of fnd ia, Stressed Assets 

Management Branch - If , Hydera bad , Where the account of the said 

borrower is maintained in the ordina ry business of the Bank a nd is kep I. 

in a written form or as prin touts of data stored in Core Banking Solu tio ns 

a nd is a printout of such entry I copy of printoUl of such ent ty. 

Da te: 23.02 .2026 

Place: Hydera bad 

CERTlffCATB UNDEl~ SI~CTION 2;\ (C) OF' THE BANKER'S BOOK OF 
EVIDENCB ACT, j 981 (AS AMENDED) 

This is to furthe r certi(y that to tht: best of my knowledge a nd belief, the 

computer system operated properly a s on the date of taking the print out 

of the statement of Terrn loan accoun t no 4 14 1003 124 4 and 41418811364 

of Mis Sri Venkata Siva Parvathi Spinning Mills Priva te Limited and I was 

prol'ided wi th a ll the computer system having access [0 Core Banking 

Solutions of State Ba nk of Ind ia and represen ts correctly I is a ppropriately 

derived [rom the Core Banking Solutions at State Bank of India, Stressed 

Assets Man agement Bra nch - II , Hydcrabacl 

Date: ~3 . 02.2026 

Place : J-Iydera bad SIGNATUF1E 
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(iv) In the Statement of Account No. 41418811364 of the Corporate 

Debtor at pages 497-506 of the Petition, the outstanding amount 

as on 31.03.2025 is shown as Rs.81,84,607/- and the relevant 

extracts of the same is reproduced below: 

STATEMENT OF ACCOUNT 

SRI VENKI~TA SIVA PARVATHI SPIN 

IJ NO 19·B·97.SURYADEVARA ESTATE 

ETUKURlJ ROAD.GUtHUR·3 

GU~TUf( DIST 

GuntUI 

Pin Code . 522003 

Date 01 Statement 

Time c( St&tell:en: 

Avail;'ble Balar.ce 

Llmi! 

CT t, ~.talr.!a ine(j Brancn 

Account Open 0iHt: 

xxxxxxx 

53933 

: 20·0 ,·2026 
: 17:21:48 
: 0,00 
: 1Q,OQ,OQ,OOO.OOCR 

:0 
. \ ;·1 , ·2022 

308243720 . 05.02·2025 

STATE BANf( OF INDIA 
INDUSTRIAL FINANCE BRANCH. 
D.;';0.26· ;·52. ~';A,D '0. ~I NAG'.R:·ji, PA,c\~ 
~A.~·ll1w.r\r"r.OT"'t t;~!~':"U~ G~ml}~ O!3-:'R ;:T 
f' t. Code : ;~200~ 

5rclilcil Code : 1 J~83 

8ri!ncl1 Ern,i: : sbLi3483@sbi,co,in 
Blench Ph,nr. . 1.1.288'0 

: 1, 1418811364 !Accounl No 

IProduct 
i;FSC CODE 

: LC(INLD}CQr: UA8(C&I)STDBY 

: S81NGOn183 , 
;~.::CR Cod~ : 5!U()ij2i ~3 

!Ccrrency : l~lR 
;r. n;a:1 : ·;spspinning@i,!Jco.cC in . ....... _ ... . u .. h. .. , .. _ ... __ .................... , .............. "..,.' 

r~:--_-·----.---_ ____ · I 

I :,::ncnlcn! ;i,:," : ~' · 11·2022 To :J:.0:· ·')25 , 

31.8-:.6'J7.00 
CR 

1348324lUC'J(I;07Q 
o i 3C·SOC05 i2:02TF. 

1lOC1)O~aJ7b 

(v) In the Statement of Account No,41410031244 of the Corporate 

Debtor at pages 414-496 of the Petition, the disbursement of Rs.35 

crores on 09.11.2022 and the outstanding amount as on 

19.09.2025 as Rs,44,82,89,500/- are reflected, which includes 

Rs.81,84,607/- being the outstanding balance transferred from 

Letters of Credit Account No. 41418811364 as on 05.02.2025. The 

relevant extracts of Account No,41410031244 are reproduced 

below: 
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:. SBI 
STATEMENT OF f\CCOUNT 

SRI VENKATA SIV)\ PARV,\TH I SPIN 
D NO 19·9·97,sur:tY·\OF,V:"Rf\ ESTATE 

E fUK\JRU RO,\O,GUN'iUR·,J 

GUNrUR Olsr 

GuntLJ( 

P,n Goda : 022003 

Oale O! Sti'!!err.crl i9"()~ · 2025 

r!n'''~ Of 5Iaft~nY.!11 1 : 17:08'50 

CleMed Q,'lli\r:c! . ·:·:,52,B9,50J.G80R 

U,.ci('!;'lr(td Atl'O'..:nl : 0,00 

, MOO Utll . 0 .00 

l,'l ' ' 35.(1".00 rr.t' Of) 

k'O'"llhi'l ;.·.·0 ~:d;;~c() . 0 00 

'" IOtcst R,WJ : 15 85 0/ •• 0 . ';1 

Orawlng Power : 0 ,00 
Accoun\ Or..CI1 D~!o : 07-11 -,2022 

, Post D"to ~,)Jue Dalt.' O.}:>crip{iun 

CR· \ · ·.·m7 r;.,!-- . t,207] 
[>!; l' iF"H 
IHGSUT~ ':0' 
"IDPCR!>7fJr.l1 , tm~cs,.../ I 'If 
(I~;SUOl.; J(I.~ 

Ai IS3! ' SAl) M~J\CH 2 
I HVO ERAO.\O 

CiI ., \ ·20/2 j C6- \' ,~O~2 i ~~f\r~~~N ~o ... ~ ,' rfO~f..s..sIN~ 
OC&"":t l l l ~45~ 

(t": ·NiJ 

xxxxxx 

.,1 ll'l$ SM.I tl'V.~1 1 ·2 

... ~ €~AO 

WOt,1t:Q 
rUGS UiQ ~.o 
~lU~ R51M' 1 IO:lIJ9:1 , :m: 
~\010",4 J..')J 

,\ r ~SJ~9 5 .\".1 H~,.:.r.;c .;·] 

h V()('V·o.-,O 

0:'-02.;025 . WDl TFR 
OS·02·)ry1S i : 13~mJlUOOOOO; 9 

i O!3OSIXX1SI 200lTF ,OOOCOOS076 
, 0099%3134838 

STATE BANK OF INDIA 
Sti ~t BIV,NCw·2 HVOERMiAO 
'"" . 5£ f\O 3·t.·l0I3' '\ ~'fW l\!JS !,oT,\iIC!'-1 

R, rSRTC. !V.Oi!G~,:)J\ HYC€.RA[)AO 

1<:0021 

Er It (",ode __ ,,, 

Brnr~"" . 581 lK·S9@Sul CO.IN 

Brnm;h PhOl fl . 732[1 19, :? 

elF No 

Account NO 

: B076477 1490 
. 4Ul00.1t2·: 't 

Ptoduc! • ~lP, C S~.lE·CC·USU"l CREDI T QISP[N 

IFSC Coon . SOINCO l a3~Q 

r .. {I~ R Coca . 5000G22·!Q 

CvrrcnC'1 : INR 
J\ccotJn l S/::lhl!'l : ACCEPTED 

NO'n:noo N;amt: 

Ch VC No N(I: A ..... '\II;'lb1o 

Em,, !.! : vSDso:nn1ng@ywlCo.CO.1I1 

§tomon! F"om : 07· 11·2022 To "1\1 ·09·2025 

, 
~6.n W(')OO : 

35 CO .MOOO 
00 

51.&:.€07.CO 

11.00,0-.:00' 'T 00.000 00 
c:n: 

J1Q<'l.7;~.c('l 

(.CiA 

~~ .82, 6(), 526 .0 

8DR : 

I AT 1~359 SAM BRA.~CH· 2 

.• _ . __ .. _ ._._._~~~~SAD ____ .•••...•...••.•.. , ... __ ... _--_. 
XXXXXX 

CREDIT 
RVRSl o~l It: 1 ;0 P~l .\CCR U 
:,OFR.sCcliE.nCO:6OCI5l' -

." 51.59.:..00.0 
son 

U~1.S)~tO 

a:R 

(vi) In view of the above, the outstanding balance as on 19.09.2025 of 

both the Accounts amounts to Rs.44,82,89,500/-. 

Acknowledgement by the Corporate Debtor 

(vii) After classifying the accounts of the Corporate Debtor as NPA, the 

Financial Creditor issued the Legal Notice dated 18.08.2025 to the 

Corporate Debtor recalling the outstanding loan of 
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Rs.52,03,51,175/- of the Corporate Debtor together with interest 

and costs till the date of final payment. The relevant extract of the 

legal notice dated 18.08.2025 is reproduced below: 

G.Prabhakar Sarma 
I \J1 \ \ \ '--C.Ii~G • • m 
~ H.llo.n .t.HIS. Plot No.4S, 

------ Anl odi EndIve , 
n"ndl;.oud3 Cross Ro.)d. 

rJlgot<.!. GSI PM-t, 
Hyder.l>. d .SOO OU. 

To 
1. 

Advocate 

DATE: Aug us t 18, 2025 

L EGAL NOTICE BY RP AD 

~ 1 S '. In9 ~\iII" Privato Limi tod. 
M/s.Sri Vonk" l " Siva p arval

R
, dP"C"~ br:IU Gun·ur Oi$ lricl·522 2 i2 

D.No.1f71819. Chebrolu G6C . oa e. C , 

" No 19.8.97, Ne'H Suryadevara Estates, Etukuru Road.'Guntur·522 003. 
U .I . & 
Unit. ' at Chcbrolu Village ~, Gram Ponch::lyal . 
Chebrolu Mandai, Gunlur Diclrict- 522 212 . 

& • 
Uni\.2 at Palhareddypalern Village, Chcbrolu Gram P.anchaynt (:0 

Mandai. Gunlur Oi&lricl-52 2 212. 

xxxxxx 
Sir/Iv adam, 

Under the instructions of my client Statu Bank of :ndla . Stress~d Assets 
Management Branch-II (SAMB-lIl , First Floor, TSRTC Con muter Amenity Centre, 
Bus Terminal Complex, Kachiguda, Hyderabad, represented by Its Ass!, Gener<ll 
Manager, this Loqa l No ~i c c is issued to you as under: 

xxxxx 
2. My client states that after availing the above said loap facil ities, No, 1 of YOLl, 

committed irregula rities in oper'lting the loan account a r1d fa iled tl) repay' th e 
outstanding loan amount. No.1 of you, also fai lea to pay the interes t accrued 
to th e loan account from time to time. No.1 of you, failed to route the busi­
ness transactions through the loan account and also fa iled to submit the 
slack statements and finClnc:al data from time to tirr,e. As No. 1 of you, com­
mitted default in discharging the debt, the loan account of NO.1 of you, has 
been classified as Non Performing Asset (NPAl and the same has been 
transferred to my client, on admini;:; trative reasons for further fo llow-up. 
Therefore, my cl ieni is constrained to issue this Final Legal Nonce calling 
upon you to repay the outstanding 10dn amount togzther with interest. 

3. My client states th at as on th is day, you are jOintly a:-:d sevr. rally liable to pay 
a sum of Rs.52,03,51 ,175/- under Cash Credi t (Hyp) Loan 
A/c.N oA ·141 0031244 0f No.1 of you , together with interest & costs ti ll the 
date of final payment to my clien t. 

4. My client, therefore , calls upon you to pay the above sa id outstanding loan 
amount together with interest & costs till the date oi fina l payment to my cli­
ent \'Iithin a pefiod of ONE WEEK; failing which my client will be cons:rained 
to initiate appropria te legal action against you before the competent court for 
recovery of the said loan amount together with interest and costs from you, 
apart from proceeding under the provisions of SARFAESI Act, 2002, for sale 
of the Mortgaged & Hypothecated Properties, holding you re SPG

i31
nSible fr the 

cdst~ and consequences incidental thereto . 

. t,- ", -;" · , ."crf/~(~\ L 1.O",../--
-'.:- ~~""'''' ' I;~ I:; ... II ~ ' ." : - ) ~,\ W' ---
11".) ' \" """' " . \ I ·~ i ' ~ 

c.: .:...; .. _:.~:: ;:::: .. :;:.: .. \ h>lm2 i-~:;) (Go' rab~r. · r Ja) 
\::;;;l,.;.:f":'- / ~cJvocate . 
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(viii) In response to the above legal notice, the Corporate Debtor vide 

reply dated 27.08.2025 admitted the liability and committed to 

resolving the debt through mutual consultations and support. The 

relevant extract of the reply letter dated 27.08.2025 is reproduced 

below: 

ReI. 

Sri Vcnkata Siva Parvathi Spinning Mills (P) Ltd. 
M~I : GB<: ~od. CHESROlE· m 212 , GUrllur Dt. (f~?) 

Pn : T91 . SM4· 251 10, 2545 ,Fat : ' 91 . 86d.: , 2Sd7l0 

KO.: I! 19-6-<17, SUlyode~o'o Estolc lOll. tluiulU Rood G Hi R· sn OOJ. (A.?i 

~ 9 1 .86J . m027\, .. 91 · 863·2228826 

TO 
1.11 .G.P, l bh.k ar 53rma, 
Advo(~t~, K'ld or~b 3d. 

Dw5ir, 

1. Shri Vy\h n.v Abhi! Mad .Ii 

2. Sri Madd.li .:ri)hna Vinuth 
3. S;,\·,[. :;xSo\ \'C'T\:':;'i. ; v,,:r. i~I' ;' : .: .'~ ;: j 

~ , SOli. N.ga Vtn<~ t l Poornim) /, 3~daH 

--:- j 

L X\J 1\ ----

\'Ie acknowledge lece lpt o! thf Lelal Notic dated 18.08.202 5 ilSutd on b,hJIf of Stm S ~ n~ of Inoi', 
in cOMection with tht lo ~ n f ~clII t l Cl I\'liled by our com piny. 

I'I~ \\ou:d like to br in s to your ltltnt.on lhe r(cent mectin!) held on Mmh J, ZOlS, ",th senior 
offiCial, from sal dod HDrc Bank, whNe we dllcomd our prOPolallO ( e~olve the deb: oblig3tion l y 

1.:1;,0 oUI.m ts, ine1 udi'18 the lletory building and I~ n d s . We have alrtady \tarred fmdin& 

prolPeCtive i velte/lib crl lo help the process a! stiling 0 1 3HetI. 

The spinning induwv it f 3(.n~ \'llllfiCJn l ch lIentr. du ~ 10 th~ mism.tch bWveen (viton 
pro(urenltn l pdc ! ~n d y. rn IJI . "rICf!, whICh h \ forled our unit 10 Ihut down. lunhermort , 
1' ( l or ~ It)eclll( :0 ,\ ,dhr. Pqd Clh hJV~ hlndNtd our deb' telolt; tJon cHom \'.'0 ~, •• 110 !!tussling 

",iln lubllan:i.l ,t3tuIOI)' liab ilitieS, including ~~O erorol In power dues, which Jft III.lning our 
Im'Mes, However, we ara corr.mlm d to I ~~o l vi ng tho debt through mlJtu,1 COMUJll tloM Jnd 

\uC port. 

(j iven 0\1< prOPO\,1 and ongoing ~\w 1.le effort!, we re~ue~l S9110 delet any recovery aC lion, wh,ch 
would impede our a;it lll\.,irr,iz. l~n effort>. Vie nope SSI 'I II ,on~ ide( Vllr popo!al Jnd e~&a&e in 

constructive dis<u~lions to relO e lhe ou tstanding deb!. We loo~ forward to heui g from 551\000. 

Sincere " 
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(ix) In view of the above, we are of the considered view that the 

Financial Creditor has been able to establish the debt and default 

exceeding the threshold limit of Rupees One Crore as required 

under Section 7 of the Code and therefore, the Petition needs to 

be admitted. 

15. However, before admission, this Adjudicating Authority has to 

satisfy that the Petition is complete and there are no disciplinary 

proceedings pending against the proposed IRP. 

16. We have gone through the contents of the Petition filed by the 

Financial Creditor and found that the same is complete in all respects. 

The Financial Creditor has proposed the name of Mr. Mahalingam 

Suresh Kumar, having Registration No. IBBIIIPA-001/IP-P00110/2017-

2018/10217 as IRP in this matter. The written consent of the proposed 

IRP in Form 2 dated 12.12.2025 affirming that he is eligible to be 

appointed as IRP in respect of the Corporate Debtor and certifying that 

there are no disciplinary proceedings pending against him with the 

Board or on any of the designated partners of his firm Mis. SPP 

Insolvency Professionals LLP, is at page 24 to 26 of the Petition. It is 

noted from the copy of the Authorisation for Assignment (AFA) of the 

proposed IRP annexed at page 28 of the Petition, that his AFA is valid 

till 31.12.2026. During the course of hearing, the credentials of the 

proposed IRP have also been verified on the IBBI website, which shows 

that the proposed IRP holds the valid AFA up to 31.12.2026. The 

relevant extract of the IBBI website is given below: 
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Name of the IP 

Registrat(on no 

Daleof Regist(atlon 

Member of IPE 

E(!1allld 

Address 

Have Valid AFA 

AFA Certificate No. 

AFA Valid Upto 

Total CPE Earned 

Total Assignments 

Mr. Mahalingam Suresh Kumar 

. IBBI/lPA-0011Ip·POO11012017·2018110217 

23·May·17 

Indian Institute of Insolvency Professionals of ICAI 

srI' iNSO LVENCY PROFESSIONALS LLP 

msureshkumarlat]icaildot]org 

SPP Insolvency Professionals LLP,2nd Floor, CODISSIA GoO. Naidu Towers .Hulur Road .Coimbatore 
Jamil Nadu ,64018 

Yes 

AA 111 0217102/311226/1087 68 

31·Dec·26 

149 

58 

17. As a sequel to the discussion above, the present Petition bearing 

CP(IB)/11/7/AMR/2026 filed by the Financial Creditor under Section 7 

of the IBC for initiating CIRP against the Corporate Debtor, namely, Sri 

Venkata Sivaparvathi Spinning Mills Private Limited is hereby admitted 

and accordingly, the Moratorium is declared in terms of Section 14 of 

the Code: 

(i) Moratorium under Section 14(1) for prohibiting all of the following, 

namely: 

(a) The institution of suits or continuation of pending suits or 

proceedings against the Corporate Debtor including execution 

of any jUdgement, decree or order in any court of law, tribunal, 

arbitration panel or other authority; 

(b) Transferring, encumbering, alienating or disposing of by the 

Corporate Debtor any of its assets or any legal right or 

beneficial interest therein; 
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(c) Any action to foreclose, recover or enforce any security 

interest created by the Corporate Debtor in respect of its 

property including any action under the Securitization and 

Reconstruction of Financial Assets and Enforcement of 

Security Interest Act, 2002; 

(d) The recovery of any property by an owner or lessor, where 

such property is occupied by or in the possession of the 

Corporate Debtor. 

(ii) It is hereby clarified that notwithstanding anything contained in any 

other law for the time being in force, a licence, permit, registration, 

quota, concession, clearance or a similar grant or right given by 

the Central Government, State Government, local authority, 

sectoral regulator or any other authority constituted under any 

other law for the time being in force, shall not be suspended or 

terminated on the grounds of insolvency, subject to the condition 

that there is no default in payment of current dues arising for the 

use or continuation of the license, permit, registration, quota, 

concession, clearances or a similar grant or right during the 

moratorium period; 

(iii) The provisions of Section 14( 1) shall not apply to such 

transactions, agreements or other arrangement, as may be notified 

by the Central Government in consultation with any financial sector 

regulator or any other authority; and also to a surety in a contract 

of guarantee to a corporate debtor. 
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(iv) The supply of essential goods or services to the Corporate Debtor, 

as may be specified, shall not be terminated or suspended or 

interrupted during moratorium period, except where such 

Corporate Debtor has not paid dues arising from such supply 

during the moratorium period or in such circumstances, as may be 

specified . 

(v) The order of moratorium shall have effect from the date of this 

order till the completion of the CIRP or until this Adjudicating 

Authority approves the resolution plan under sub-section (1) of 

Section 31 or passes an order for liquidation of the Corporate 

Debtor under Section 33 as the case may be. 

18. Accordingly, we hereby appoint Mr. Mahalingam Suresh Kumar, 

bearing Registration No. IBBIIIPA-001I1P-P00110/2017-2018/10217, 

email 10- msureshkumar@icai.org having registered address at SPP 

Insolvency Professionals LLP, 2nd Floor, CODISSIA, G.D. Naidu 

Towers, Huzur Road, Coimbatore-641018, Tamil Nadu, as IRP in the 

instant matter, with the following directions: -

(i) The term of appointment of Mr. Mahalingam Suresh Kumar shall 

be in accordance with the provisions of Section 16(5) of the Code; 

(ii) The aforesaid IRP shall submit an affidavit to this Adjudicating 

Authority within 7 days of this Order that his existing assignments 

including the present assignment are within the permissible limit of 

clause 22 of Code of Conduct specified in First Schedule to IBBI 

(Insolvency Professionals) Regulations, 2016; 
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(iii) The aforesaid IRP shall also submit an affidavit to this Adjudicating 

Authority within 7 days of this Order that he is eligible to be 

appointed as IRP under Regulation 3 of IBBI (Insolvency 

Resolution Process for Corporate Persons), Regulations, 2016; 

(iv) The IRP shall make all requisite disclosures as per First Schedule 

under Regulation 7(2)(h) of the IBBI (Insolvency Professionals) 

Regulations, 2016 in the first meeting of the CoC; 

(v) In terms of Section 17 of the Code, from the date of this 

appointment, the powers of the Board of Directors shall stand 

suspended and the management of the affairs shall vest with the 

IRP and the officers and the managers of the Corporate Debtor 

shall report to the IRP, who shall be enjoined to exercise all the 

powers, as are vested with the IRP and strictly perform all the 

duties as are enjoined on the IRP under Section 18 and other 

relevant provisions of the Code, including taking control and 

custody of the assets, over which the Corporate Debtor has 

ownership rights recorded in the balance sheet of the Corporate 

Debtor, etc. as provided in Section 18(1 )(f) of the Code. The IRP 

is directed to prepare a complete list of the inventory of assets of 

the Corporate Debtor; 

(vi) The IRP shall strictly act in accordance with the Code, all the rules 

framed thereunder by the Board or the Central Government and in 

accordance with the Code of Conduct governing his profession 

and as an Insolvency Professional with high standards of ethics 

and moral ; 

Page 26 of 31 



(vii) The IRP shall cause a public announcement within three days as 

contemplated under Regulation 6 of the Insolvency and 

Bankruptcy Board of India (Insolvency Resolution Process for 

Corporate Persons) Regulations, 2016 of the initiation of the CIRP 

in terms of Section 13(1 )(b) read with Section 15 of the Code 

calling for the submission of claims against Corporate Debtor; 

(viii) The IRP/RP shall prepare the Audited Financial Statements as on 

date of the CIRP and shall submit before the CoC for 

consideration. 

(ix) The IRP/RP shall also ensure that all the assets appearing in the 

Financial Statements on the CI RP date have been considered in 

the valuation report. The IRP/RP shall send individual 

communication through post or electronic means along with a copy 

of public announcement to all the creditors as per last available 

books of accounts I financial statements on the CIRP date of 

Corporate Debtor as prescribed under Regulation 6A of the IBBI 

(Insolvency Resolution Process for Corporate Persons) 

Regulations, 2016. 

(x) The Corporate Debtor, its Directors, personnel and the persons 

associated with the management shall extend all cooperation to 

the IRP in managing the affairs of the Corporate Debtor as a going 

concern and extend all cooperation in accessing books and 

records as well as assets of the Corporate Debtor; 
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(xi) The suspended Board of Directors is directed to give complete 

access to the books of accounts of the Corporate Debtor 

maintained under Section 128 of the Companies Act, 2013. In 

case, the books are maintained in the electronic mode, the 

suspended Board of Directors are to share with the IRP/ RP all the 

information regarding maintaining the backup and regarding 

service provider kept under Rule 3(5) and Rule 3(6) of the 

Companies (Accounts) Rules, 2014 respectively as effective from 

11 .08.2022, especially the name of the service provider, the 

internet protocol of the service provider and its location, and also 

address of the location of the books of accounts maintained in the 

cloud. In case accounting software for maintaining the books of 

accounts is used by the Corporate Debtor, then IRP/ RP is to check 

that the audit trail in the same is not disabled as required under the 

notification dated 24.03.2021 of the Ministry of Corporate Affairs . 

A reference is made to the provisions of Section 128(5) of the 

Companies Act, 2013, whereby every company should maintain its 

books of accounts for not less than eight financial years 

immediately preceding a financial year. Minutes and statutory 

records are the principal documents of the company that should 

be maintained and preserved since inception. 

(xii) In view of the above mandatory provisions, the suspended 

Directors of the Board will ensure that the books of accounts for 

the eight previous financial years preceding the date of this order 

be made available to the IRP/ RP within 15 days of the initiation of 

Page 2B of 31 



the CIRP order. The Statutory Auditor is also directed to share the 

records maintained by him in the course of the audit of the 

accounts of the Corporate Debtor for the period of three years prior 

to the date of initiation of this CIRP order within the same period of 

15 days. 

(xiii) In case of any non-cooperation by the suspended Board of 

Directors or the statutory auditors, the IRP/ RP may take the help 

of the police authorities to enforce this order. The concerned police 

authorities are directed to extend help to the IRP/ RP in 

implementing this order for retrieval of relevant information from 

the systems of the Corporate Debtor. The suspended Board of 

Directors is also directed to hand over all user IDs and passwords 

relating to the Corporate Debtor, particu,larly for government 

portals, for various compliances. The IRP is also directed to make 

a specific mention of non-compliance, if any, in this regard in his 

status report filed before this Adjudicating Authority immediately 

after a month of the initiation of the CIRP. 

(xiv) The IRP/ RP is directed to approach the government departments, 

banks, corporate bodies and other entities with request for 

information/ documents available with those authorities/ 

institutions/ others pertaining to the Corporate Debtor, which would 

be relevant in the CIRP. The government departments, banks, 

corporate bodies and other entities are directed to render the 

necessary information and cooperation to the IRP/ RP to enable 

him to conduct the CIRP as per law. 
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(xv) The IRP shall, after collation of all the claims received against the 

Corporate Debtor and the determination of the operational position 

of the Corporate Debtor constitute a Committee of Creditors and 

shall file a report, certifying constitution of the Committee to this 

Adjudicating Authority on or before the expiry of thirty days from 

the date of his appointment, and shall convene first meeting of the 

Committee within seven days of filing the report of constitution of 

the Committee; 

(xvi) The IRP shall also serve a copy of this order to all relevant 

statutory departments such as Income Tax, GST (Centre and 

State), Provident Fund authorities, trade unions, and employee 

associations to inform them about the commencement of CIRP. 

(xvii) The IRP is directed to send a regular progress report to this 

Adjudicating Authority every month. 

19. The Financial Creditor is directed to deposit RS.5,00,0001-

(Rupees Five Lakhs only) with the IRP to meet out the expense to 

perform the functions assigned to him in accordance with Regulation 6 

of the Insolvency and Bankruptcy Board of India (Insolvency Resolution 

Process for Corporate Persons) Regulations, 2016. The amount, 

however, will be subject to adjustment by the Committee of Creditors as 

to be duly accounted for by IRP and shall be paid back to the Financial 

Creditor. 
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20. A copy of this Order shall immediately be communicated to the 

Financial Creditor, the Corporate Debtor, IBBI, and the IRP named 

above by the Court Officer/ Registry of this Adjudicating Authority. 

21. Accordingly, CP (IB)/11/7/AMR/2026 stands admitted. 

Sd/-
(UMESH KUMAR SHUKLA) 

MEMBER (TECHNICAL) 

Krishna/ Suresh 

Sd/-
(KISHORE VEMULAPALLI) · 

MEMBER (JUDICIAL) 
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